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Coconut seller killed after being hit by car in Odisha 

https://www.newindianexpress.com/states/odisha/2024/Sep/30/coconut-seller-killed-
after-being-hit-by-car-in-odisha 

The accused car driver, 39-year-old Santosh Kumar Khadenga, initially fled after the 
incident but later surrendered before police. 

Updated on: 30 Sep 2024, 7:55 am 

BERHAMPUR: In a tragic incident, a 50-year-old coconut seller was killed and a flower 
vendor sustained injuries after being hit by a speeding car near Bijipur Chowk in 
Berhampur here on Sunday. 

The deceased, Basanti Nayak of Bhairavi village was selling coconuts on the roadside 
near Santoshi Maa temple when the mishap took place. The accused car driver, 39-
year-old Santosh Kumar Khadenga, initially fled after the incident but later surrendered 
before police. 

As per sources, Khadenga was on way to Bijipur from Gosaninuagaon in his car when 
he pressed the accelerator instead of the brake by mistake and hit Nayak and the flower 
seller. The impact was so severe that after being hit by the car, Nayak’s head got 
banged against an electric pole nearby leading to her death on the spot. 

Soon after, locals rushed the injured flower seller to the city hospital for treatment. He 
was discharged after being provided first-aid. Meanwhile, Nayak’s body was sent for 
postmortem. 

Following her death, an NGO Stayee Bikash Lakshya (SBL), filed a petition before the 
NHRC holding the Berhampur Municipal Corporation (BeMC) and the district 
administration responsible for the woman’s death. 

President of SBL, Rabindra Kumar Mishra alleged that despite repeated pleas, the 
BeMC did not take steps to rehabilitate the roadside vendors and prevent traffic 
congestion in the city. He further urged that the family of the deceased be paid 
compensation as per norms and the district administration and the civic body directed to 
prohibit people from setting up makeshift shops along the road. 
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Human rights bodies need to be overhauled 

https://www.msn.com/en-in/news/india/human-rights-bodies-need-to-be-overhauled/ar-
AA1rtAgM# 

 • 9h • 3 min read 

The Global Association of National Human Rights Institutions (GANHRI) has for the 
second time in a row deferred a decision on whether the National Human Rights 
Commission of India (NHRC) is worthy of A status or must downgrade to B status. The 
peer group’s award of A status affirms that the NHRC, a member of the 120-strong 
international body is fully compliant with the hallmarks set out in the Paris Principles. B 
signals “partial compliance”. The Paris Principles’ minimum standards for effective 
functioning lay down that domestic institutions stand on a firm legal basis, operate 
independently from the government, have well-defined, transparent appointment 
procedures and criteria for a diverse membership, knowledgeable staff, an active 
engagement with civil society, and are accessible to those who need it. The NHRC was 
found wanting. 

These principles apply as much to the 25 State Human Rights Commissions (SHRCs) 
across the country. A reading of the data, in the India Justice Report about how things 
stand within these taxpayer-supported institutions paints a grim picture. 

As quasi-judicial bodies with all the wide powers of a civil court to summon witnesses 
and order discovery, they can hear complaints against state agents from most 
everyone; make inquiries on their own; visit jails, detention centres, government 
hospitals, and recommend improvements. Their mandates require them to be not mere 
adjudicators of complaints but be fully proactive human rights champions. These 
institutions were set up to ensure people of the country had robust and vigilant local 
mechanisms available to hold actors vested with the state’s authority accountable for 
rights violations such as extra-judicial killings, torture, illegal detentions, abuse of power 
and discrimination. 

 
State governments afford commissions low priority. Allocated budgets ranged from a 
meagre ₹64 lakhs to ₹8 crore in 2020-21. For 10 of them, budgets actually reduced 
between 2019 and 2020. Salaries and administrative work take up the lion’s share 
leaving little for research or awareness raising efforts. Over five years, (2016-2021), 
nine commissions registered a decrease in utilisation. 

A state commission is required to have a chairman and two members, one of them a 
judge. Too often they are left to limp along with long duration acting chairs and frequent 
member deficits. The National Commission itself has one member who is doubling up 
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as acting chair. At 2021 figures, Uttar Pradesh, Manipur and Jharkhand were without 
any members and, since 2020, the Chhattisgarh commission functioned with an acting 
chairperson and one member. 

Non-judicial members are supposed to be drawn from “among persons having 
knowledge of or practical experience in matters relating to human rights”. In the 
absence of any publicly examined record of devotion to upholding human rights, this 
broad formulation has too often allowed posts to be dominated by former police 
personnel and bureaucrats on the assumption that by virtue of office, they are on the 
right side of upholding rights. Civil rights activists and professionals from diverse 
backgrounds like psychology, social work, health and education who could bring in 
diverse life experiences from different classes, religions, castes and class are absent. 
As of 2022, none had a woman chairperson and just three could boast one woman 
member each. 

Probing human rights violations, especially where powerful State agencies are involved, 
requires skilled and independent investigative staff. Almost every commission with the 
exception of Himachal Pradesh, Rajasthan and Uttarakhand reports a shortfall. Without 
a cadre of its own, commissions draw staff from within law enforcement who must 
eventually revert to their own cadres. With this in-built conflict of interest, the key 
ingredient of independent functioning is undermined at the outset. 

In the absence of comprehensive data bases and fulsome annual reports there is no 
way of knowing what the process or reasoning behind rejecting a complaint is or how 
many decisions were reached after a full investigation — and indeed no clear record of 
compliance with their decisions. 

As such commissions have missed the opportunity to research and publicise patterns of 
bad institutional behaviour that could have put them on the path of mending. There is 
little evidence to show that their presence has had a positive impact on police sub-
cultures or engendered a habit of obedience to the procedural and substantive 
imperatives of a rule-of-law country. Enthusiastic and active SHRCs can take a 
significant step towards a future where human rights and rule of law are respected and 
protected for all. The ball is in their court. 
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Human rights bodies need to be overhauled 

https://www.hindustantimes.com/opinion/human-rights-bodies-need-to-be-overhauled-
101727709213998.html 

ByMaja Daruwala Sep 30, 2024 08:43 PM IST 

Enthusiastic and active SHRCs can take a significant step towards a future where 
human rights and rule of law are respected and protected for all. The ball is in their 
court. 

The Global Association of National Human Rights Institutions (GANHRI) has for the 
second time in a row deferred a decision on whether the National Human Rights 
Commission of India (NHRC) is worthy of A status or must downgrade to B status. 
The peer group’s award of A status affirms that the NHRC, a member of the 120-strong 
international body is fully compliant with the hallmarks set out in the Paris Principles. B 
signals “partial compliance”. The Paris Principles’ minimum standards for effective 
functioning lay down that domestic institutions stand on a firm legal basis, operate 
independently from the government, have well-defined, transparent appointment 
procedures and criteria for a diverse membership, knowledgeable staff, an active 
engagement with civil society, and are accessible to those who need it. The NHRC was 
found wanting. 

These principles apply as much to the 25 State Human Rights Commissions (SHRCs) 
across the country. A reading of the data, in the India Justice Report about how things 
stand within these taxpayer-supported institutions paints a grim picture. 

As quasi-judicial bodies with all the wide powers of a civil court to summon witnesses 
and order discovery, they can hear complaints against state agents from most 
everyone; make inquiries on their own; visit jails, detention centres, government 
hospitals, and recommend improvements. Their mandates require them to be not mere 
adjudicators of complaints but be fully proactive human rights champions. These 
institutions were set up to ensure people of the country had robust and vigilant local 
mechanisms available to hold actors vested with the state’s authority accountable for 
rights violations such as extra-judicial killings, torture, illegal detentions, abuse of power 
and discrimination. 

State governments afford commissions low priority. Allocated budgets ranged from a 
meagre ₹64 lakhs to ₹8 crore in 2020-21. For 10 of them, budgets actually reduced 
between 2019 and 2020. Salaries and administrative work take up the lion’s share 
leaving little for research or awareness raising efforts. Over five years, (2016-2021), 
nine commissions registered a decrease in utilisation. 
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A state commission is required to have a chairman and two members, one of them a 
judge. Too often they are left to limp along with long duration acting chairs and frequent 
member deficits. The National Commission itself has one member who is doubling up 
as acting chair. At 2021 figures, Uttar Pradesh, Manipur and Jharkhand were without 
any members and, since 2020, the Chhattisgarh commission functioned with an acting 
chairperson and one member. 

Non-judicial members are supposed to be drawn from “among persons having 
knowledge of or practical experience in matters relating to human rights”. In the 
absence of any publicly examined record of devotion to upholding human rights, this 
broad formulation has too often allowed posts to be dominated by former police 
personnel and bureaucrats on the assumption that by virtue of office, they are on the 
right side of upholding rights. Civil rights activists and professionals from diverse 
backgrounds like psychology, social work, health and education who could bring in 
diverse life experiences from different classes, religions, castes and class are absent. 
As of 2022, none had a woman chairperson and just three could boast one woman 
member each. 

Probing human rights violations, especially where powerful State agencies are involved, 
requires skilled and independent investigative staff. Almost every commission with the 
exception of Himachal Pradesh, Rajasthan and Uttarakhand reports a shortfall. Without 
a cadre of its own, commissions draw staff from within law enforcement who must 
eventually revert to their own cadres. With this in-built conflict of interest, the key 
ingredient of independent functioning is undermined at the outset. 

In the absence of comprehensive data bases and fulsome annual reports there is no 
way of knowing what the process or reasoning behind rejecting a complaint is or how 
many decisions were reached after a full investigation — and indeed no clear record of 
compliance with their decisions. 

As such commissions have missed the opportunity to research and publicise patterns of 
bad institutional behaviour that could have put them on the path of mending. There is 
little evidence to show that their presence has had a positive impact on police sub-
cultures or engendered a habit of obedience to the procedural and substantive 
imperatives of a rule-of-law country. Enthusiastic and active SHRCs can take a 
significant step towards a future where human rights and rule of law are respected and 
protected for all. The ball is in their court. 
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Hyderabad: Ex-Congressman Bakka Judson posts ‘RB-X’ posters at 
Secretariat, GHMC office 

https://www.siasat.com/hyderabad-ex-congressman-bakka-judson-posts-rb-x-posters-
at-secretariat-ghmc-office-3105492/ 

Wants Secretariat and GHMC buildings demolished as they fall under Hussain Sagar's 
buffer-zone 

 News Desk Follow on Twitter|   Published: 30th September 2024 8:51 pm IST 

Hyderabad: Former Congress leader Bakka Judson, who was expelled for differing with 
chief minister A Revanth Reddy and also for persistently criticising him, grabbed the 
eyeballs of onlookers at Hussain Sagar on Monday, when he pasted the poster of ‘RB-
X’ right outside the gates of Dr BR Ambedkar Telangana State Secretariat complex and 
GHMC head office. 

The ‘RB-X’ is typically a demarcation for marking illegal structures built on the riverbed 
of the Musi River. 

Posting a video of the maverick yet courageous act on X, Judson stated that since the 
Secretariat and the GHMC office were both built in the buffer-zone of Hussain Sagar, 
these structures were also liable to be demolished. 

Bakka Judson also tagged Hyderabad Disaster Response Assets Monitoring and 
Protection Agency (HYDRA) commissioner AV Ranganath in his post, to take action, as 
in, demolishing those structures. 

Interestingly though, ‘RB’ stands for the riverbed and not the buffer-zone demarcation, 
say officials (not HYDRA) making demarcations on the illegal structures along the Musi 
riverbed. 

Recently Judson has also approached the national human rights commission (NHRC) 
last week, holding chief minister A Revanth Reddy responsible for the violation of 
human rights, by conducting demolition of the houses of poor people in Sangareddy, 
Hyderabad, and Mahabubnagar. 
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Labour laws violated in JSR factories, says NHRC rapporteur 

https://timesofindia.indiatimes.com/city/jamshedpur/labour-laws-violated-in-jsr-factories-
says-nhrc-rapporteur/articleshow/113823107.cms 

TNN | Sep 30, 2024, 08.45 PM IST 

JAMSHEDPUR: The National Human Rights Commission’s special rapporteur for 
Jharkhand, Suchitra Sinha, on Sunday said she found several private plants in the 
industrial belts of Jamshedpur and Adityapur were violating labour laws. 

 
Talking to TOI, Sinha said, “At many plants, including vehicle and spare parts 
manufacturing units, contract workers are paid in cash, that, too, half the Rs 485 per 
day minimum wages fixed by the govt. Though the parent companies are trying to shift 
the responsibilities on the private vendors under whom the staff are hired, the former is 
guilty, according to the NHRC.” 

 

Revealing more anomalies, Suchitra said, “If a contract worker is on duty for 30 days 
but paid only 15 days’ salary through a cheque and the rest in cash, showing it as a 
payment for overtime, it can hit the worker’s EPF, ESIC, bonuses and gratuity. It is 
rampant here.” 

 
She said, “The companies have been instructed to submit daily attendance registers, 
wage registers and biometric attendance data of randomly selected workers. The 
Aadhaar-enabled biometric attendance system is not being used.” 

 
 
Sinha said, “Cases of gross violation of laws in payment of gratuity to the workers were 
reported. Most of the workers had been with the company for over five years but the 
management changed their duties from one contractor to another, so that they cannot 
complete a five-year period with any vendor at a stretch.” 
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MP: NHRC takes sou motu cognizance of death of 2 students in govt 
hostel in Dhar 

https://www.bignewsnetwork.com/news/274655641/mp-nhrc-takes-sou-motu-
cognizance-of-death-of-2-students-in-govt-hostel-in-dhar 

ANI 1st October 2024, 04:55 GMT+10 

Bhopal (Madhya Pradesh) [India], September 30 (ANI): The National Human Rights 
Commission (NHRC) has taken suo motu cognizance of a media report about two 
students, belonging to a Scheduled Tribe (ST), got electrocuted to death while cleaning 
a water tank on the instructions of the Superintendent of a government-run hostel in 
Madhya Pradesh's Dhar on September 25, according to an official release. 

The commission has issued notices to the Chief Secretary (CS) and the Director 
General of Police (DGP), Government of Madhya Pradesh, seeking a detailed report 
about the matter within two weeks. 

"According to the media report on September 26, 2024, the students came into contact 
with a live wire connected to a water pump inside the tank while cleaning it. They were 
spotted lying in the tank by the villagers, who reportedly informed the hostel authorities," 
stated the release. 

The Commission has observed that the contents of the news report, if true, raise a 
serious concern about human rights violations of the victim students. Going by the 
media reports, it appears that the hostel authorities have acted in an insensitive manner 
by asking the young boys to execute such a hazardous task resulting in their deaths, it 
further read. 

"Accordingly, the Commission has issued a notice to the Chief Secretary and the 
Director General of Police, Government of Madhya Pradesh, calling for a detailed report 
within two weeks. It is also expected to include the status of the police investigation and 
compensation, if any, paid to the aggrieved families of both victims," the release added. 

Notably, two students residing in Government Scheduled Tribe Senior Boys Hostel, 
Ringnod, operated in Sardarpur, Dhar district, died due to electric shock on September 
25, following which Dhar collector suspended the superintendent of the hostel. 

"On September 25, two students residing in Government Scheduled Tribe Senior Boys 
Hostel, Ringnod, operated in Sardarpur of Dhar district, died due to electric shock. The 
above incident occurred due to the electric line being disturbed and improper 
management of water in the water-tank on the premises of hostel by In-charge 
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Superintendent of hostel, Bansingh Kannauj," order of Dhar collector Priyank Mishra 
read. 

"Prima facie Kannauj has not discharged his official duty properly, therefore he is 
suspended with immediate effect under the provision of section 9 in the MP Civil 
Services (Classification, Control and Appeal) Rules, 1966," the order further read. (ANI) 
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MP: NHRC Takes Suo Motu Cognizance Of Media Report On 
Electrocution Of 2 Tribal Students Cleaning Water Tank In Govt-Run 
Hostel In Dhar 

https://www.freepressjournal.in/india/mp-nhrc-takes-suo-motu-cognizance-of-media-
report-on-electrocution-of-2-tribal-students-cleaning-water-tank-in-govt-run-hostel-in-
dhar 

According to the media report, carried on 26th September 2024, the students came into 
contact with a live wire connected to a water pump inside the tank while cleaning it. 
They were spotted lying in the tank by the villagers, who reportedly informed the hostel 
authorities. 

FPJ News ServiceUpdated: Monday, September 30, 2024, 03:38 PM IST 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 
of a media report that two students, belonging to a Scheduled Tribe, got electrocuted to 
death while cleaning a water tank on the instructions of the Superintendent of a 
government-run hostel in Dhar district of Madhya Pradesh on 25th September 2024. 

About The Incident 

According to the media report, carried on 26th September 2024, the students came into 
contact with a live wire connected to a water pump inside the tank while cleaning it. 
They were spotted lying in the tank by the villagers, who reportedly informed the hostel 
authorities. 

Observations Made By The Commission 

The Commission has observed that the contents of the news report, if true, raise a 
serious concern about human rights violations of the victim students. Going by the 
media reports, it appears that the hostel authorities have acted in an insensitive manner 
by asking the young boys to execute such a hazardous task resulting in their deaths. 

Accordingly, the Commission has issued a notice to the Chief Secretary and the 
Director General of Police, Government of Madhya Pradesh, calling for a detailed report 
within two weeks. It is also expected to include the status of the police investigation and 
compensation, if any, paid to the aggrieved families of both victims. 
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National Human Rights Commission Reached MGM – रा Ō̓ ी य मा नवा िधकार 

आयो ग की ˙ेशल रैपौ िटयर के सुिचũा िसɎा पŠंची एमजी एम, गा यनी िवभाग की 
İ̾थित देखकर हैरा न 

https://sharpbharat.com/information/national-human-rights-commission-reached-
mgm/457848/ 

जमशेदपुर : जमशेदपुर के एमजी एम अ˙ता ल के गा यनी िव भा ग की İ̾थ ित का फी खरा ब है. वही उƅ 

बा तŐ रा Ō̓ ी य मा नवा िध का र आयो ग के ˙ेशल रैपौ िट यर झा रखंड के सुिच ũा िस Ɏा ने सो मवा र को 
अ˙ता ल के गा यनी िव भा ग, Ůसव कŐ ū, ओटी का िन री Ɨण करने के बा द कहा िक गा यनी िव भा ग की 
İ̾थ ित हैरा न करने वा ली है. वे अपने िन री Ɨण के दौरा न उɎो ंनेɎो ंनेवा डŊ  व गा यनी वा डŊ  के बरा मदा मŐ 
लेटी गभŊवती मिह ला ओ ंसे िम लकर पूछता छ िक इसमŐ गभŊवती मिह ला ओ ंको बेड तक उपलɩ नही ंहो 
पा रहा है. िज सके का रण कई मा ता एं नवजा त बǄो ंको लेकर जमी न पर लेटी Šई है. जो बǄा व मां दोनो ं
के िल ए ठी क नही ंहै. इधर सुिच ũा िस Ɏा ने िव भा ग के सभी डॉ ƃरो ं ,रो ंएचओडी के सा थ बैठक कर 

उनकी सम˟ा ओ ंकी जा नका री ली . उɎो ंनेɎो ंनेकहा िक एमजी एम अ˙ता ल के गा यनी िव भा ग की 
लगा ता र िश का यत िम ल रही थी वही ंको लका ता की घटना के बा द यहां की सुरƗा की जां च करने के िल 

ए सो मवा र को यहां पŠंची . जां च के दौरा न गा यनी िव भा ग की डॉ ƃरो ं ,रो ंएचओडी ने अपनी कई 

सम˟ा बता यी िज सकी एक įर पो टŊ बना कर रा Ō̓ ी य मा नवा िध का री आयो ग को भेजा जा एगा . 

  

SHARP BHARAT, Online, 1.10.2024
Page No. 0, Size:(0)cms X (0)cms.



NHRC Action: टœक साफ करते वƅ दो छाũो ंकी मौत पर िघरी एमपी सरकार, NHRC 

ने सरकार और DGP को जारी िकया नोिटस 

https://mpcg.ndtv.in/madhya-pradesh-news/nhrc-sought-a-reply-from-the-mp-
government-in-the-case-of-death-of-two-tribal-students-allegedly-due-to-electrocution-
while-cleaning-a-water-tank-6684070 

रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने एक बयान मŐ कहा िक खबरो ंके अनुसार ऐसा Ůतीत होता है 

िक छाũावास अिधकाįरयो ं ने लड़को ंको ऐसा खतरनाक काम करने के िलए कहकर “असंवेदनशीलता” 

िदखाई, िजसकी वजह से उनकी मौत हो गई. 

िसतंबर 30, 2024 22:21 pm IST 

National Human Right commission: धार (Dhar) िजले मŐ एक सरकारी छाũावास के अधीƗक के िनदőश 

पर पानी की टंकी साफ करते समय दो आिदवासी छाũो ंकी किथत तौर पर करंट लगने से मौत के मामले मŐ 
रा Ō̓ ीय मानवािधकार आयोग ने एमपी सरकार (MP Government) ने जवाब तलब कर िदया है. दरअसल, 

एनएचआरसी ने मȯ Ůदेश सरकार (Madhya Pradesh Government) को उन खबरो ंपर नोिटस जारी 
िकया है, िजनमŐ कहा गया है िक धार िजले मŐ एक सरकारी छाũावास के अधीƗक के िनदőश पर पानी की 
टंकी साफ करते समय दो आिदवासी छाũो ं की किथत तौर पर करंट लगने से मौत हो गई. 
 

रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने एक बयान मŐ कहा िक खबरो ंके अनुसार ऐसा Ůतीत होता है 

िक छाũावास अिधकाįरयो ं ने लड़को ंको ऐसा खतरनाक काम करने के िलए कहकर “असंवेदनशीलता” 

िदखाई, िजसकी वजह से उनकी मौत हो गई. आयोग ने बताया िक  हमने खबर पर ˢतः  संǒान िलया, 
िजसमŐ 25 िसतंबर को मȯ Ůदेश के धार िजले मŐ एक सरकारी छाũावास के अधीƗक के िनदőश पर पानी 
की टंकी साफ करते समय अनुसूिचत जनजाित के दो छाũो ंकी करंट लगने से मौत हो गई. मीिडया मŐ 26 

िसतंबर को आई खबर के अनुसार, छाũ टœक की सफाई करते समय पानी के पंप से जुड़े एक तार के संपकŊ  
मŐ आ गए. खबर मŐ कहा गया है िक उɎŐ Ťामीणो ं ने टœक मŐ पड़े देखा और छाũावास के अिधकाįरयो ंको 
सूिचत िकया. 

National Human Right commission: धार (Dhar) िजले मŐ एक सरकारी छाũावास के अधीƗक के िनदőश 

पर पानी की टंकी साफ करते समय दो आिदवासी छाũो ंकी किथत तौर पर करंट लगने से मौत के मामले मŐ 
रा Ō̓ ीय मानवािधकार आयोग ने एमपी सरकार (MP Government) ने जवाब तलब कर िदया है. दरअसल, 

एनएचआरसी ने मȯ Ůदेश सरकार (Madhya Pradesh Government) को उन खबरो ंपर नोिटस जारी 
िकया है, िजनमŐ कहा गया है िक धार िजले मŐ एक सरकारी छाũावास के अधीƗक के िनदőश पर पानी की 
टंकी साफ करते समय दो आिदवासी छाũो ं की किथत तौर पर करंट लगने से मौत हो गई. 
 

रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने एक बयान मŐ कहा िक खबरो ंके अनुसार ऐसा Ůतीत होता है 
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िक छाũावास अिधकाįरयो ं ने लड़को ंको ऐसा खतरनाक काम करने के िलए कहकर “असंवेदनशीलता” 

िदखाई, िजसकी वजह से उनकी मौत हो गई. आयोग ने बताया िक  हमने खबर पर ˢतः  संǒान िलया, 
िजसमŐ 25 िसतंबर को मȯ Ůदेश के धार िजले मŐ एक सरकारी छाũावास के अधीƗक के िनदőश पर पानी 
की टंकी साफ करते समय अनुसूिचत जनजाित के दो छाũो ंकी करंट लगने से मौत हो गई. मीिडया मŐ 26 

िसतंबर को आई खबर के अनुसार, छाũ टœक की सफाई करते समय पानी के पंप से जुड़े एक तार के संपकŊ  
मŐ आ गए. खबर मŐ कहा गया है िक उɎŐ Ťामीणो ं ने टœक मŐ पड़े देखा और छाũावास के अिधकाįरयो ंको 
सूिचत िकया. 

आयोग ने कहा है िक अगर खबर की िवषय-वˑु सही है तो इससे पीिड़त छाũो ंके मानवािधकार उʟंघन के 

बारे मŐ गंभीर िचंता उȋɄ होती है. आयोग ने मȯ Ůदेश सरकार के मुƥ सिचव और पुिलस महािनदेशक 

को नोिटस जारी कर दो सɑाह मŐ िवˑृत įरपोटŊ मांगी है. बयान मŐ कहा गया है िक įरपोटŊ मŐ पुिलस जांच की 
İ̾थित और दोनो ंपीिड़तो ंके पįरवारो ंको अगर मुआवजा िदया गया है तो उसकी जानकारी भी शािमल की 
जाए. 
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NHRC issues notice to Madhya Pradesh government over death of two children 
while cleaning hostel water tank 

https://www.thehindu.com/news/national/madhya-pradesh/nhrc-issues-notice-to-
madhya-pradesh-government-over-death-of-two-children-while-cleaning-hostel-water-
tank/article68701330.ece 

The Commission said the incident, if true, raises a serious concern about human rights 
violations of the victim students 

Updated - September 30, 2024 10:55 pm IST - New Delhi 

National Human Rights Commission (NHRC) on Monday (September 30, 2024) 
took suo motu cognizance of the death of two students due to electrocution while 
cleaning the water tank of a government-run hostel in Dhar district of Madhya Pradesh. 
The deceased were allegedly asked to clean the water tank by the hostel 
superintendent. 

According to reports, the incident took place on September 25 when the students came 
into contact with a live wire connected to a water pump inside the tank while cleaning it. 
They were spotted lying in the tank by the villagers, who reportedly informed the hostel 
authorities. 

The Commission said the incident, if true, raises a serious concern about human rights 
violations of the victim students. It issued a notice to the Chief Secretary and the 
Director General of Police, M.P., calling for a detailed report within two weeks. 

“.... it appears that the hostel authorities have acted in an insensitive manner by asking 
the young boys to execute such a hazardous task resulting in their deaths,” the 
communique from the Commission reads. 

The State is also asked to submit a report on status of the police investigation and 
compensation, if any, paid to the aggrieved families of both victims. 
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NHRC issues notice to MP chief secretary, DGP over reported deaths 
of 2 students due to electrocution 

https://www.thestatesman.com/india/nhrc-issues-notice-to-mp-chief-secretary-dgp-over-
reported-deaths-of-2-students-due-to-electrocution-1503348587.html 

“According to the media report, carried on September 26, the students came into 
contact with a live wire connected to a water pump inside the tank while cleaning it. 
They were spotted lying in the tank by the villagers, who reportedly informed the hostel 
authorities,” the NHRC said in a statement on Monday. 

Statesman News Service | Bhopal | September 30, 2024 4:07 pm 

The National Human Rights Commission (NHRC) has taken suo motu cognizance of a 
media report that two students, belonging to a Scheduled Tribe, got electrocuted to 
death while cleaning a water tank on the instructions of the Superintendent of a 
government-run hostel in Dhar district of Madhya Pradesh on September 25. 

“According to the media report, carried on September 26, the students came into 
contact with a live wire connected to a water pump inside the tank while cleaning it. 
They were spotted lying in the tank by the villagers, who reportedly informed the hostel 
authorities,” the NHRC said in a statement on Monday. 

 
The Commission has observed that the contents of the news report, if true, raise a 
serious concern about human rights violations of the victim students. Going by the 
media reports, it appears that the hostel authorities have acted in an insensitive manner 
by asking the young boys to execute such a hazardous task resulting in their deaths, 
the NHRC said. 

Accordingly, the Commission has issued a notice to the Chief Secretary and the 
Director General of Police, Government of Madhya Pradesh, calling for a detailed report 
within two weeks. “It is also expected to include the status of the police investigation 
and compensation, if any, paid to the aggrieved families of both victims,” the statement 
added. 
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NHRC Issues Notice To MP Govt After Two Tribal Students Were 
Electrocuted To Death At Dhar Hostel 

https://www.freepressjournal.in/bhopal/nhrc-issues-notice-to-mp-govt-after-two-tribal-
students-were-electrocuted-to-death-at-dhar-hostel 

The commission’s actions reflect serious concerns about the potential violation of the 
human rights of these young victims. 

FPJ Web DeskUpdated: Monday, September 30, 2024, 05:27 PM IST 

Bhopal (Madhya Pradesh): The National Human Rights Commission (NHRC) has 
issued a notice to the Madhya Pradesh government concerning the tragic electrocution 
of two tribal students while they were cleaning a water tank in Dhar. 

The NHRC expressed concern over reports suggesting that the boys were instructed to 
clean a water tank by the superintendent of a government-run hostel, which was 
deemed an "insensitive manner" of handling the situation. 

According to a news report, the unfortunate incident took place on September 25 when 
the students came into contact with a live wire connected to a water pump while working 
on the tank. Villagers discovered the boys lying inside the tank and promptly alerted the 
hostel management. 

In light of these events, the NHRC has called for a detailed report from the Madhya 
Pradesh government, specifically from the chief secretary and the director general of 
police. 

They are expected to provide this report within two weeks, outlining the status of the 
police investigation and any compensation that has been given to the families of the 
deceased students. 

The commission’s actions reflect serious concerns about the potential violation of the 
human rights of these young victims. 
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NHRC Notice to MP Govt, DGP Over Electrocution of 2 Students While 
Cleaning Tank 

https://www.news18.com/india/nhrc-notice-to-mp-govt-dgp-over-electrocution-of-2-
students-while-cleaning-tank-9069385.html 

Last Updated: September 30, 2024, 18:48 IST 

New Delhi, India 

The National Human Rights Commission (NHRC) said, going by the reports, it appears 
that the hostel authorities have acted in an "insensitive manner" by asking the young 
boys to execute such a hazardous task resulting in their deaths 

The NHRC on Monday said it has issued a notice to the Madhya Pradesh government 
over reports that two tribal students were electrocuted allegedly while cleaning a water 
tank on the instructions of the superintendent of a government-run hostel in Dhar 
district. 

In a statement, the National Human Rights Commission (NHRC) said, going by the 
reports, it appears that the hostel authorities have acted in an “insensitive manner” by 
asking the young boys to execute such a hazardous task resulting in their deaths. 

The rights panel said it has taken “suo motu cognisance of a media report that two 
students, belonging to a Scheduled Tribe, got electrocuted to death while cleaning a 
water tank on the instructions of the superintendent of a government-run hostel in Dhar 
district of Madhya Pradesh on September 25”. 

According to the media report, carried on September 26, the students came into contact 
with a live wire connected to a water pump inside the tank while cleaning it. They were 
spotted lying in the tank by villagers, who reportedly informed the hostel authorities, it 
said. 

The Commission has observed that the contents of the news report, if true, raise a 
serious concern about human rights violations of the victim students. 

Accordingly, the Commission has issued a notice to the chief secretary and the director 
general of police, the government of Madhya Pradesh, seeking a detailed report within 
two weeks. 

It is also expected to include the status of the police investigation and compensation, if 
any, paid to the aggrieved families of both victims, the statement said. 
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NHRC Probes Deaths of Tribal Students in MP Hostel Electrocution 

https://www.devdiscourse.com/article/headlines/3105865-nhrc-probes-deaths-of-tribal-
students-in-mp-hostel-electrocution 

The National Human Rights Commission (NHRC) has launched an investigation after 
two Scheduled Tribe students died from electrocution while cleaning a water tank at a 
hostel in Madhya Pradesh. The NHRC has sought detailed reports from the Chief 
Secretary and the Director General of Police. 

Devdiscourse News Desk | Updated: 30-09-2024 23:01 IST | Created: 30-09-2024 
23:01 IST 

The National Human Rights Commission (NHRC) has taken suo motu cognizance of a 
disturbing media report about the electrocution deaths of two Scheduled Tribe students 
in Madhya Pradesh's Dhar district. The incident occurred while the students were 
cleaning a water tank on instructions from the hostel superintendent. 

According to the report dated September 26, 2024, the students came into contact with 
a live wire inside the tank. Villagers discovered their bodies and alerted the hostel 
authorities. The NHRC has issued notices to the Chief Secretary and Director General 
of Police, demanding a detailed report within two weeks. 

The Commission pointed out that the incident raises serious concerns about human 
rights violations and criticized the hostel authorities for their insensitivity. Following the 
incident, the hostel superintendent was suspended by the Dhar collector for negligence. 
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NHRC seeks report on deaths of 2 students due to electrocution in MP 

https://www.uniindia.com/nhrc-seeks-report-on-deaths-of-2-students-due-to-
electrocution-in-mp/india/news/3294350.html 

New Delhi, Sep 30 (UNI) Taking suo motu cognizance of the reported deaths of two 
students due to electrocution while cleaning the water tank of a government-run hostel 
in Dhar district of Madhya Pradesh, the National Human Rights Commission (NHRC) on 
Monday issued a notice to the Chief Secretary and the Director General of Police of the 
state.The Commission has asked the authorities to submit a detailed report on the 
matter within two weeks. 

“The report is also expected to include the status of the police investigation and details 
of any compensation paid to the aggrieved families of the victims,” the NHRC said.The 
two students, belonging to a Scheduled Tribe, were electrocuted while cleaning a water 
tank on the instructions of the superintendent of a government-run hostel in Dhar district 
on 25th September 2024, the NHRC added.According to a media report published on 
26th September, the students came into contact with a live wire connected to a water 
pump inside the tank while cleaning it.  

They were spotted lying in the tank by villagers, who reportedly informed the hostel 
authorities.The Commission observed that the contents of the news report, if true, raise 
serious concerns about human rights violations of the victim students.Based on the 
media reports, it appears that the hostel authorities acted insensitively by instructing the 
young boys to carry out such a hazardous task, resulting in their deaths, the NHRC 
said. 
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NHRC Takes Action on Tribal Students  Tragic Electrocution in MP 

https://www.devdiscourse.com/article/entertainment/3105041-nhrc-takes-action-on-
tribal-students-tragic-electrocution-in-mp 

The National Human Rights Commission has issued a notice to the Madhya Pradesh 
government following the electrocution deaths of two tribal students. The incident 
occurred while the students were cleaning a water tank under the instructions of a 
hostel superintendent. The NHRC demands a detailed report on the situation. 

Devdiscourse News Desk | New Delhi | Updated: 30-09-2024 16:07 IST | Created: 30-
09-2024 16:07 IST 

The National Human Rights Commission (NHRC) has served a notice to the Madhya 
Pradesh government regarding the electrocution deaths of two tribal students. The 
incident took place as the students were cleaning a water tank in a government-run 
hostel in Dhar district, on the directions of the hostel superintendent. 

The NHRC, citing media reports, criticized the hostel authorities for their 'insensitive 
manner' and demanded accountability for the hazardous task assigned to the students, 
which resulted in their tragic deaths. The students reportedly came into contact with a 
live wire connected to a water pump inside the tank, leading to their electrocution. 

The rights panel has sought a detailed report from the chief secretary and the director 
general of police of Madhya Pradesh within two weeks, addressing the status of the 
police investigation and any compensation awarded to the victims' families. The NHRC 
emphasized that the incident raises serious human rights concerns. 
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NHRC takes sou motu cognizance of death of 2 ST students in MP 
govt hostel 

https://theprint.in/india/nhrc-takes-sou-motu-cognizance-of-death-of-2-st-students-in-
mp-govt-hostel/2290631/ 

The two students belonging to the ST community were allegedly asked to clean septic 
tanks on campus. 

ThePrint Team 

30 September, 2024 04:35 pm IST 

New Delhi: The National Human Rights Commission Monday took Suo Motu 
cognizance of the death of two students due to electrocution while cleaning the water 
tank of a government-run hostel in Dhar district of Madhya Pradesh, a PIB press 
release stated. 

NHRC has called for a detailed report from the government on the 25 September 
incident within the next two weeks. The commission has also requested the Director 
General of Police and the Chief Secretary to provide complete information about the 
status of the police investigation and compensation paid to the families of the victims. 

The two students belonging to a Scheduled Tribe, were allegedly asked to clean the 
water tank by the hostel superintendent. While cleaning the tank, they came into contact 
with a live wire connected to a water pump inside the tank. The villagers who were 
present at the time saw the students lying in the tank. The villagers reportedly informed 
the hostel authorities. 

The NHRC has expressed concern over the alleged human rights violation of the two 
students. 
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NHRC Takes Suo Motu Cognizance of Student Electrocution Case in 
Madhya Pradesh 

https://www.devdiscourse.com/article/law-order/3105131-nhrc-takes-suo-motu-
cognizance-of-student-electrocution-case-in-madhya-pradesh 

https://www.latestly.com/agency-news/india-news-mp-nhrc-takes-sou-motu-cognizance-
of-death-of-2-students-in-govt-hostel-in-dhar-6307967.html 

The National Human Rights Commission calls for a detailed report following the tragic 
deaths of two Scheduled Tribe students while cleaning a water tank at a government 
hostel. 

Devdiscourse News Desk | New Delhi | Updated: 30-09-2024 20:54 IST | Created: 30-
09-2024 20:54 IST 

The National Human Rights Commission (NHRC) of India has initiated suo motu 
proceedings in response to a media report regarding the tragic electrocution deaths of 
two Scheduled Tribe students at a government-run hostel in Dhar district, Madhya 
Pradesh. The incident occurred on September 25, 2024, while the students were 
cleaning a water tank, reportedly on the instructions of the hostel superintendent. 

According to the media report published on September 26, the students came into 
contact with a live wire connected to a water pump inside the tank. Villagers discovered 
them lying in the tank and immediately alerted the hostel authorities. 

The NHRC expressed serious concerns over the alleged human rights violations 
involving the students. The commission noted that if the report is accurate, it raises 
alarming questions about the insensitivity of hostel authorities who instructed the young 
boys to undertake such a dangerous task, ultimately leading to their tragic deaths. 

In light of these findings, the NHRC has issued a notice to the Chief Secretary and the 
Director General of Police of Madhya Pradesh, requesting a comprehensive report 
within two weeks. This report is expected to include details on the ongoing police 
investigation and any compensation provided to the families of the deceased students. 
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NHRC ने धार हॉːल मŐ दो छाũो ंकी मौत पर:मुƥ सिचव और DGP को नोिटस जारी 
कर दो सɑाह मŐ मांगा जवाब 

https://www.bhaskar.com/local/mp/bhopal/news/nhrc-on-death-of-two-students-in-dhar-
hostel-dhar-133727283.html 

भोपाल12 घंटे पहले 

बीते बुधवार को धार के जनजातीय सीिनयर बालक छाũावास मŐ दो छाũो ंकी करंट लगने से मौत हो गई थी। 
इस घटना पर रा Ō̓ ीय मानवािधकार आयोग (NHRC) ने मामले का ˢत: संǒान िलया है। NHRC ने मŮ के 

मुƥ सिचव(CS) और पुिलस महािनदेशक (DGP) को नोिटस जारी कर दो सɑाह मŐ िवˑृत įरपोटŊ देने का 
िनदőश िदया है। 

हॉːल अधीƗक ने टंकी साफ करने को कहा था रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने 25 िसतंबर 

को धार िजले मŐ सरकारी छाũावास के अधीƗक के िनदőश पर पानी की टंकी की सफाई करते समय 

अनुसूिचत जनजाित के दो छाũो ंकी करंट लगने से मौत संबंधी मीिडया įरपोट्Ŋस पर ˢत: संǒान िलया है। 
मीिडया įरपोट्Ŋस के अनुसार ये छाũ टंकी की सफाई करते समय उसके भीतर पंप से जुड़े िबजली के तार के 

संपकŊ  मŐ आ गए थे, िजसके बाद उनकी मौत हो गई थी। Ťामीणो ं ने उɎŐ टœक मŐ पड़ा देखकर छाũावास 

अिधकाįरयो ंको इसकी सूचना दी थी। 

अफसरो ंने छाũो ंसे खतरनाक काम करने को कहा, ये असंवेदनशील रवैया 

आयोग ने पाया है िक यिद मीिडया įरपोटŊ की तȚ सामŤी सही है, तो इससे पीिड़त छाũो ंके मानवािधकार 

उʟंघन के बारे मŐ गंभीर िचंता पैदा होती है। मीिडया įरपोट्Ŋस के अनुसार, ऐसा लग रहा है िक छाũावास 

अिधकाįरयो ं ने उन छाũो ंको ऐसा खतरनाक काम करने के िलए कहकर बŠत ही असंवेदनशील रवैया 
अपनाया है, िजसके पįरणामˢŝप उनकी मौत हो गई। इसी मामले पर मानवािधकार आयोग ने मुƥ 

सिचव और पुिलस महािनदेशक, मȯ Ůदेश सरकार को नोिटस जारी कर दो सɑाह की अविध मŐ िवˑृत 

įरपोटŊ मांगी है। इस मामले मŐ पुिलस जांच की Ůगित की İ̾थित और दोनो ंछाũो ं के पįरवारो ंको दी गई 

मुआवजा रािश की भी जानकारी मांगी है। 

हॉːल मŐ 2 छाũो ंकी करंट लगने से मौत:पानी की टंकी मŐ िमले धार के जनजातीय सीिनयर बालक 

छाũावास मŐ दो छाũो ंकी करंट लगने से मौत हो गई। घटना बुधवार सुबह करीब 7.30 बजे की है। बताया जा 
रहा है िक दोनो ंछाũ हॉːल मŐ पानी की टंकी मŐ सफाई करने उतरे थे।हॉːल मŐ पानी भरने आए एक 

Ťामीण ने ये देखा और बाकी छाũो ंऔर वाडŊन को सूचना दी। इसके बाद दोनो ंछाũो ंको अ˙ताल भेजा 
गया। जहां डॉƃर ने उɎŐ मृत घोिषत कर िदया। मृतको ंमŐ िवकास िपता संŤामिसंह (17) और आकाश िपता 
शैतान िननामा शािमल हœ। दोनो ंकƗा 12वी ंके छाũ थे। यहां पढ़Ő  पूरी खबर.... 
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NHRC ने मȯ Ůदेश के धार िजले
समय करंट लगने से दो छाũो ं

https://insamachar.com/nhrc-takes
due-to-electric-shock-while-cleaning
district-of-madhya-pradesh/ 

 Editor  Posted on30 िसतɾर
रा Ō̓ ीय मानवािधकार आयोग (NHRC) 

के अधीƗक के िनदőश पर पानी की 
लगने से मौत संबंधी मीिडया įरपोटŊ का
के अनुसार ये छाũ टंकी की सफाई करते
थे, िजसके बाद उनकी मौत हो गई
इसकी सूचना दी थी। 

आयोग ने पाया है िक यिद उस įरपोटŊ
उʟंघन के बारे मŐ गंभीर िचंता उȋɄ
अिधकाįरयो ं ने उन छाũो ं को ऐसा 
अपनाया है, िजसके पįरणामˢŝप 

इसी के अनुŝप, मानवािधकार आयोग
नोिटस जारी कर दो सɑाह की अविध
İ̾थित और दोनो ंछाũो ंके पįरवारो ं
जाने की उʃीद है। 

  

िजले मŐ सरकारी छाũावास की पानी की टंकी
छाũो ंकी मौत के मामले का ˢत: संǒान िलया 

takes-suo-motu-cognizance-of-the-death-of-
cleaning-the-water-tank-of-a-government-hostel

िसतɾर 2024 
(NHRC) ने 25 िसतंबर 2024 को मȯ Ůदेश के धार िजले मŐ 

 टंकी की सफाई करते समय अनुसूिचत जनजाित के 

का ˢत: संǒान िलया है। 26 िसतंबर, 2024 को Ůसाįरत
करते समय उसके भीतर पंप से जुड़े िबजली के तार के

गई थी। Ťामीणो ं ने उɎŐ टœक मŐ पड़ा देखकर छाũावास

įरपोटŊ की तȚ सामŤी सȑ है, तो इससे पीिड़त छाũों
उȋɄ होती है। मीिडया įरपोटŘ के अनुसार, ऐसा Ůतीत होता

 खतरनाक कायŊ करने के िलए कहकर बŠत ही असंवेदनशील
 उनकी मौत हो गई। 

आयोग ने मुƥ सिचव और पुिलस महािनदेशक, मȯ 

अविध मŐ िवˑृत įरपोटŊ मांगी है। इस मामले मŐ पुिलस जांच
 को दी गई मुआवजा रािश, यिद कोई हो, के बारे मŐ 

टंकी साफ करते 

 

of-two-students-
hostel-in-dhar-

 सरकारी छाũावास 

 दो छाũो ंकी करंट 

Ůसाįरत मीिडया įरपोटŊ 
के संपकŊ  मŐ आ गए 

छाũावास अिधकाįरयो ं को 

छाũो ं के मानवािधकार 

होता है िक छाũावास 

असंवेदनशील रवैया 

 Ůदेश सरकार को 
जांच की Ůगित की 
 भी जानकारी िदये 
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Tribals strongly oppose attempts to trespass into their lands 

https://www.thehansindia.com/andhra-pradesh/seedap-to-impart-training-to-youth-
910936?infinitescroll=1 

 Chowdari Lakshmana Rao Hans News Service | 30 Sept 2024 12:16 PM IST 
 
SRIKAKULAM: Tribal people strongly opposed trespass into their lands at ST 
Makivalasa village in Jalumuru mandal. In the name of construction of Gosala, some of 
the non-tribes of Kurma village in the same mandal have trespassed into the lands on 
Saturday. On learning about it, local tribes surrounded them and opposed their move 
strongly. X As per information the total extent of the land is 290 acres which is in 
possession of the local tribes. The tribes depend on these lands for livelihood. But 
recently some of the non-tribes claimed rights over the lands which was opposed by the 
tribes. The issue was also taken to the notice of the National Human Rights 
Commission (NHRC) 

Later, members of the State commission for STs and National commission for STs 
inspected the lands and instructed the District Collector and SP to take necessary steps 
to prevent encroachment of the lands belonging to STs and also directed the officials to 
settle the issue in a speedy manner. 

Even after the involvement of NHRC, National and State Commissions for STs, some of 
the non-tribes of Kurma village are making relentless efforts to encroach these lands. 

“Along with local tribes, we met Narasannapeta Circle Inspector and the police assured 
to take action against the non-tribes for their highhandedness and attempts to occupy 
the tribal lands,” said Adivasi Samskhema Parishad (ASP) State vice-president Vaba 
Yogi.He demanded the officials to register a case against the non-tribes under the 
provisions of the SC and ST (Prevention of Atrocities) Act. He expressed serious 
concern on efforts of non-tribals to trespass into the tribes’ lands even after involvement 
of constitutional and statutory bodies. 
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करंट लगने से दा◌े छाũा◌े◌ं की मा◌ैत पर मानवािधकार आयोग ने म.Ů. सरकार से 
मांगा जवाब  

https://www.hindusthansamachar.in/Encyc/2024/9/30/NHRC-summoned-Madhya-
Pradesh-government-over-the-d.php 

  30 Sep 2024 18:55:32 

नई िदʟी, 30 िसतंबर (िह.स.)। रा Ō̓ ी य मानवािधकार आयोग (एनएचआरसी) ने दा◌े छाũा◌े◌ं की करंट 
लगने से Šई मा◌ैत पर मȯ Ůदेश सरकार से जवाब मांगा है। मीिडया įरपा◌ेटŊ के मुतािबक, मȯ Ůदेश के 
धार िजले मŐ सरकारी छाũावास के अधीƗक के िनदőश पर पानी की टंकी की सफाई करते समय 
अनुसूिचत जनजाित के दो छाũो ं की करंट लगने से मौत हा◌े गई थी। िजस पर एनएचआरसी ने ˢत: 
संǒान िलया है। एनएचआरसी ने आज यह जानकारी दी। 26 िस तंबर 2024 को Ůसाįरत मीिडया įरपोटŊ 
के अनुसार ये छाũ टंकी की सफाई करते समय उसके भीतर पंप से जुड़े िबजली के तार के संपकŊ  मŐ आ 
गए थे, िजससे उनकी मौत हो गई थी। Ťामीणो ं ने उɎŐ टœक मŐ पड़ा देखकर छाũावास अिधकाįरयो ंको 
इसकी सूचना दी थी। मीिडया įरपोटŊ के अनुसार ऐसा Ůतीत हो ता है िक छाũावास अिधकाįरयो ं ने उन 
छाũो ंको ऐसा खतरनाक कायŊ करने के िलए कहकर बŠत ही असंवेदनशील रवैया अपनाया है, िजसके 
पįरणामˢŝप उनकी मौत हो गई। 

मानव अिधकार ने इस पर ˢेटर संǒान लेते Šए मȯ Ůदेश सरकार को नोिटस जारी कर दो सɑाह की 
अविध मŐ वृȅ įरपोटŊ मांगी है इस मामले मŐ पुिलस जांच की Ůितǒा की İ̾थित और दोनो ंछाũो ंके पįरवारो ं
को दी गई मुआवजा रािश िदए जाने के बारे मŐ भी जानकारी मांगी है 
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कवधाŊ केस पर राǛ मिहला आयोग ने राǛपाल और चीफ जİːस को भेजी įरपोटŊ  - 
Kawardha arson case 

https://www.etvbharat.com/hi/!state/state-women-commission-sent-report-on-kawardha-
case-to-governor-and-chief-justice-chhattisgarh-news-cts24093006363 

By ETV Bharat Chhattisgarh Team 

Published : 11 hours ago 

कवधाŊ आगजनी केस मŐ राǛ मिहला आयोग ने अपनी įरपोटŊ तैयार की है. तैयार įरपोटŊ  को िकरणमयी 
नायक ने राǛपाल, ᅡȅीसगढ़ हाई कोटŊ के चीफ जİːस, सुŮीम कोटŊ  और रा Ō̓ ीय मानवािधकार आयोग 

को भेज िदया है. 

रायपुर: कवधाŊ के लोहारीडीह मŐ Šई घटना के बाद पुिलस ने गांव के कई लोगो ंको िगरɞार िकया है. 

िगरɞार िकए गए लोगो ंमŐ बड़ी संƥा मŐ मिहलाएं भी शािमल हœ. जेल मŐ बंद मिहलाओ ंऔर उनके लगाए 

आरोपो ंको लेकर राǛ मिहला आयोग की टीम अब सƢ नजर आ रही है. जेल मŐ बंद इन मिहलाओ ंसे 

राǛ मिहला आयोग ने मुलाकात की. पीिड़त मिहलाओ ंसे मुलाकात के बाद मिहला आयोग की टीम ने एक 

įरपोटŊ तैयार की है. 

कवधाŊ आगजनी केस मŐ मिहला आयोग सƢ: दुगŊ जेल मŐ बंद मिहलाओ ंसे मुलाकात के बाद मिहला आयोग 

की अȯƗ िकरणमयी नायक ने राǛपाल, छȅीसगढ़ हाई कोटŊ के चीफ जİːस, चीफ जİːस सुŮीम कोटŊ  
और अȯƗ रा Ō̓ ीय मानव अिधकार आयोग को įरपोटŊ भेज दी है. įरपोटŊ मŐ मिहला आयोग की अȯƗ ने जेल 

मŐ बंद मिहलाओ ंकी वीिडयोŤाफी कराए जाने की बात कही है. िकरणमयी नायक नायक ने कहा िक 

वीिडयोŤाफी मŐ चोट के िनशान नजर आएंगे. 

जेल मŐ बंद मिहला बंिदयो ंके साथ थाने मŐ अȑाचार Šआ है. मिहलाओ ंके शरीर पर चोट के गंभीर िनशान हœ. 
चोट के िनशान ये बताते हœ िक मारपीट की गई है. थडŊ  िडŤी से Ǜादा कारŊवाई की गई है.: िकरणमयी 
नायक, अȯƗ, राǛ मिहला आयोग 

 

बंिदयो ंकी वीिडयोŤाफी कराने की मांग: िकरणमयी ने कहा िक इस मामले मŐ हमने पूरी एक įरपोटŊ तैयार 

कर राǛपाल, चीफ जİːस छȅीसगढ़ हाई कोटŊ, चीफ जİːस सुŮीम कोटŊ  और अȯƗ रा Ō̓ ीय मानव 

अिधकार आयोग चारो ंजगह पर सौपं दी है. हमने अपनी जांच मŐ जो देखा और पाया उसे हमने įरपोटŊ के तौर 

पर तैयार कर भेजा है. हमने कहा िक मामले मŐ तǽाल कारŊवाई की जाए. बंिदयो ंकी वीिडयोŤाफी भी होनी 
चािहए. 
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पुिलस अिधकाįरयो ंपर एƕन की िडमांड: िकरणमयी नायक ने कहा िक इस įरपोटŊ मŐ हमने वहां के एसपी 
और संबंिधत पुिलस किमŊयो ं पर कारŊवाई की अनुशंसा की है. पुिलस की आईडŐिटिफकेशन परेड होनी 
चािहए ये भी मांग की है. पीटने वालो ंमŐ मिहला और पुŜष दोनो ंपुिलसकमŎ शािमल थे. 
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टœक साफ करते समय दो छाũो ंकी मौत पर एनएचआरसी ने मŮ सरकार व डीजीपी 
को नोिटस जारी िकया 

https://www.ibc24.in/country/nhrc-issues-notices-to-mp-government-dgp-over-death-of-
two-students-while-cleaning-tank-2730758.html 

टœक साफ करते समय दो छाũो ंकी मौत पर एनएचआरसी ने मŮ सरकार व डीजीपी को नोिटस जारी िकया 

:Bhasha Modified Date:  September 30, 2024 / 04:57 PM IST,Published Date : September 30, 
2024/4:57 pm IST 

नयी िदʟी, 30 िसतंबर (भाषा) एनएचआरसी ने सोमवार को कहा िक उसने मȯ Ůदेश सरकार को उन 

खबरो ंपर नोिटस जारी िकया है िजनमŐ कहा गया है िक धार िजले मŐ एक सरकारी छाũावास के अधीƗक के 

िनदőश पर पानी की टंकी साफ करते समय दो आिदवासी छाũो ंकी किथत तौर पर करंट लगने से मौत हो 
गई। 

रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने एक बयान मŐ कहा िक खबरो ंके अनुसार ऐसा Ůतीत होता है 

िक छाũावास अिधकाįरयो ं ने लड़को ंको ऐसा खतरनाक कायŊ करने के िलए कहकर “असंवेदनशीलता” 

िदखाई है िजसके पįरणामˢŝप उनकी मौत हो गई। 

आयोग ने कहा िक उसने “खबर पर ˢतः  संǒान िलया है िक 25 िसतंबर को मȯ Ůदेश के धार िजले मŐ एक 

सरकारी छाũावास के अधीƗक के िनदőश पर पानी की टंकी साफ करते समय अनुसूिचत जनजाित के दो 
छाũो ंकी करंट लगने से मौत हो गई।” 

मीिडया मŐ 26 िसतंबर को आई खबर के अनुसार, छाũ टœक की सफाई करते समय पानी के पंप से जुड़े एक 

तार के संपकŊ  मŐ आ गए। खबर मŐ कहा गया है िक उɎŐ Ťामीणो ं ने टœक मŐ पड़े देखा और छाũावास के 

अिधकाįरयो ंको सूिचत िकया। 
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टœक साफ करते समय दो छाũो ंकी मौत पर एनएचआरसी ने मŮ सरकार व डीजीपी 
को नोिटस जारी िकया 

https://hindi.theprint.in/india/nhrc-issued-notice-to-mp-government-and-dgp-on-the-
death-of-two-students-while-cleaning-the-tank/736148/ 

30 September, 2024 05:04 pm IST 

नयी िदʟी, 30 िसतंबर (भाषा) एनएचआरसी ने सोमवार को कहा िक उसने मȯ Ůदेश सरकार को उन 

खबरो ंपर नोिटस जारी िकया है िजनमŐ कहा गया है िक धार िजले मŐ एक सरकारी छाũावास के अधीƗक के 

िनदőश पर पानी की टंकी साफ करते समय दो आिदवासी छाũो ंकी किथत तौर पर करंट लगने से मौत हो 
गई। 

रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने एक बयान मŐ कहा िक खबरो ंके अनुसार ऐसा Ůतीत होता है 

िक छाũावास अिधकाįरयो ं ने लड़को ंको ऐसा खतरनाक कायŊ करने के िलए कहकर “असंवेदनशीलता” 

िदखाई है िजसके पįरणामˢŝप उनकी मौत हो गई। 

आयोग ने कहा िक उसने “खबर पर ˢतः  संǒान िलया है िक 25 िसतंबर को मȯ Ůदेश के धार िजले मŐ एक 

सरकारी छाũावास के अधीƗक के िनदőश पर पानी की टंकी साफ करते समय अनुसूिचत जनजाित के दो 
छाũो ंकी करंट लगने से मौत हो गई।” 

मीिडया मŐ 26 िसतंबर को आई खबर के अनुसार, छाũ टœक की सफाई करते समय पानी के पंप से जुड़े एक 

तार के संपकŊ  मŐ आ गए। खबर मŐ कहा गया है िक उɎŐ Ťामीणो ं ने टœक मŐ पड़े देखा और छाũावास के 

अिधकाįरयो ंको सूिचत िकया। 

आयोग ने कहा है िक अगर खबर की िवषय-वˑु सही है तो इससे पीिड़त छाũो ंके मानवािधकार उʟंघन के 

बारे मŐ गंभीर िचंता उȋɄ होती है। 

आयोग ने मȯ Ůदेश सरकार के मुƥ सिचव और पुिलस महािनदेशक को नोिटस जारी कर दो सɑाह मŐ 
िवˑृत įरपोटŊ मांगी है। 

बयान मŐ कहा गया है िक įरपोटŊ मŐ पुिलस जांच की İ̾थित और दोनो ंपीिड़तो ंके पįरवारो ंको अगर मुआवजा 
िदया गया है तो उसकी जानकारी भी शािमल की जाए। 
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बीएचयू मŐ िदʩांग छाũो ं पर लाठीचाजŊ मामले का मानवािधकार आयोग ने िलया 
संǒान, जांच शुŝ 

https://livevns.news/Varanasi/human-rights-commission-takes-cognizance-of-
lathicharge-on/cid15448469.htm 

By Aniket SethSep 30, 2024, 18:11 IST 

वाराणसी। काशी िहंदू िवʷिवȨालय (बीएचयू) मŐ िदʩांग छाũो ं पर Šए लाठीचाजŊ की घटना का रा Ō̓ ीय 

मानवािधकार आयोग ने संǒान िलया है। इस साल फरवरी मŐ Šई इस घटना पर अब आयोग ने मामला दजŊ 
कर िलया है। यह घटना तब Šई थी जब कुलपित आवास के पास Šई तोड़फोड़ और हॉːलो ंमŐ छाũो ंपर 

पुिलस Ȫारा की गई लाठीचाजŊ मŐ कुछ िदʩांग छाũ घायल हो गए थे। इलाहाबाद हाईकोटŊ के अिधवƅा डॉ. 
गजŐū यादव Ȫारा की गई िशकायत पर आयोग ने यह कारŊवाई शुŝ की है।  

घटना 17 फरवरी की है, जब बीएचयू के डालिमया हॉːल के पास एक कार से साइिकल सवार का 
एƛीडŐट हो गया था, िजसमŐ साइिकल सवार की मौके पर ही मौत हो गई थी। इस दुघŊटना से आŢोिशत 

छाũो ं ने पįरसर मŐ इकǧा होकर कार चालक के İखलाफ कारŊवाई की मांग की। इसके बाद, छाũो ं ने 

िवʷिवȨालय के मुƥ िसंह Ȫार पर धरना शुŝ कर िदया। इसी दौरान कुछ शरारती तȕो ंऔर छाũो ं ने 

कुलपित आवास पर पथराव कर िदया, िजससे कुलपित की गाड़ी और पįरसर मŐ लगे कई गमले टूट गए।  

पथराव की घटना के बाद पुिलस ने İ̾थित को िनयंũण मŐ लाने के िलए लाठीचाजŊ शुŝ कर िदया। इस 

कारŊवाई के दौरान पुिलस ने यह ȯान नही ंरखा िक िकसने तोड़फोड़ की और कौन िनदŖष या िदʩांग छाũ 

थे। िशकायत के अनुसार, िबना िकसी पहचान या जांच के छाũो ंपर एकतरफा कारŊवाई की गई, िजसमŐ कई 

िदʩांग छाũ भी घायल हो गए।  

 
िशकायतकताŊ अिधवƅा डॉ. गजŐū यादव ने कहा िक पुिलस ने न केवल धरना ̾थल पर मौजूद छाũो ंपर 

लािठयां चलाईं, बİʋ िसंह Ȫार से गुजरने वाले उन छाũो ंपर भी हमला िकया, जो इस घटना से पूरी तरह 

अनिभǒ थे। आरोप यह भी है िक कई सुरƗाकमŎ हॉːलो ंमŐ घुस गए और वहां छाũो ंपर लािठयां बरसाईं। 
खासकर िबरला छाũावास मŐ कुछ सुरƗाकिमŊयो ं ने छाũो ंको गाली-गलौज भी की, और कई िदʩांग छाũो ं
को, िजनमŐ से कुछ ̊िʼहीन थे और कुछ शारीįरक ŝप से चलने-िफरने मŐ अƗम थे, गंभीर ŝप से चोट 

पŠंचाई गई।  
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रा Ō̓ ीय मानवािधकार आयोग ने मुƥ सिचव-डीजीपी को भेजा नोिटस:दो छाũो ं की 
मौत के मामले मŐ दो सɑाह मŐ įरपोटŊ  देने का िनदőश 

https://www.bhaskar.com/local/mp/dhar/news/national-human-rights-commission-sent-
notice-to-chief-secretary-dgp-133727808.html 

धार8 घंटे पहले 

रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने 25 िसतंबर 2024 को मȯ Ůदेश के धार िजले मŐ सरकारी 
छाũावास के अधीƗक के िनदőश पर पानी की टंकी की सफाई करते समय अनुसूिचत जनजाित के दो छाũो ं
की करंट लगने से मौत संबंधी मीिडया įरपोटŊ का ˢत: संǒान िलया है। 26 िसतंबर, 2024 को Ůसाįरत 

मीिडया įरपोटŊ के अनुसार ये छाũ टंकी की सफाई करते समय उसके भीतर पंप से जुड़े िबजली के तार के 
संपकŊ  मŐ आ गए थे। िजसके बाद उनकी मौत हो गई थी। Ťामीणो ं ने उɎŐ टœक मŐ पड़ा देखकर छाũावास 

अिधकाįरयो ंको इसकी सूचना दी थी। 

आयोग ने पाया है िक यिद उस įरपोटŊ की तȚ सामŤी सȑ है, तो इससे पीिड़त छाũो ं के मानवािधकार 

उʟंघन के बारे मŐ गंभीर िचंता उȋɄ होती है। मीिडया įरपोटŘ के अनुसार, ऐसा Ůतीत होता है िक छाũावास 

अिधकाįरयो ं ने उन छाũो ं को ऐसा खतरनाक कायŊ करने के िलए कहकर बŠत ही असंवेदनशील रवैया 
अपनाया है, िजसके पįरणामˢŝप उनकी मौत हो गई। 

इसी के अनुŝप, मानवािधकार आयोग ने मुƥ सिचव और पुिलस महािनदेशक, मȯ Ůदेश सरकार को 
नोिटस जारी कर दो सɑाह की अविध मŐ िवˑृत įरपोटŊ मांगी है। इस मामले मŐ पुिलस जांच की Ůगित की 
İ̾थित और दोनो ंछाũो ंके पįरवारो ंको दी गई मुआवजा रािश, यिद कोई हो, के बारे मŐ भी जानकारी िदये 

जाने की उʃीद है। 
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